FORM G
INVITATION FOR EXPRESSION OF INTEREST
FOR
M/S SONALI EXIM PRIVATE LIMITED
OPERATING IN BUSINESS OF TRADING, SUPPLY AND IMPORT-EXPORT OF
FABRICS AND DRESS MATERIAL

AT

SHOP NO. 2479 TO 2484, 2ND FLOOR, C WING, KOHINOOR TEXTILE MARKET,
RING ROAD, SALABATPURA, TEXTILE MARKET, SURAT, GUJARAT, 395002

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

S. RELEVANT PARTICULARS
NO.
1. | Name of the corporate debtor along | Sonali Exim Private Limited
with PAN & CIN/ LLP No. PAN: AAPCS0625R
CIN: U17120G]2010PTC063190
2. | Address of the registered office Registered office: Shop No. 2479 to 2484,
2nd Floor, C Wing, Kohinoor Textile
Market, Ring Road, Salabatpura, Surat
Textile Market, Surat, Gujarat - 395002

3. | URL of website Not available

4. | Details of place where majority of | Factory Address available with lenders:
fixed assets are located Plot No. 572, Pandesara, GIDC, Near

Manish Dyeing Mills, Surat, 394221
*Note: No information related to assets
of CD at the above mentioned address is
available with undersigned RP.

5. |Installed capacity of main | The CD was involved in textile business
products/ services including import and export of fabrics

and dress material, with a substantial,
medium-scale operation in the Surat
textile hub.

No information regarding installed
capacity is available with undersigned
RP.

6. | Quantity and value of main | As per last available audited financial
products/ services sold in last | statements for FY 2022-23, total revenue
financial year from operations were INR 6,121.84 Lacs.
Number of employees/ workmen | Nil
Further details including last | The financial statements and other details
available financial statements (with | of the CD can be obtained by sending an
schedules) of two years, lists of | email at ip.sonaliexim@gmail.com
creditors are available at URL: List of creditors is available on the

website of IBBI:
https:/ /ibbi.gov.in/claims/claim-
process/U17120G]J2010PTC063190

9. | Eligibility for resolution applicants | Eligibility criteria is mentioned in
under section 25(2)(h) of the Code | detailed Expression of Interest document
is available at URL: which can be obtained by sending an

email at ip.sonaliexim@gmail.com

10. | Last date for receipt of expression | 21/03/2026
of interest

11. | Date of issue of provisional list of | 31/03/2026
prospective resolution applicants




12. | Last date for submission of | 05/04/2026
objections to provisional list

13. | Date of issue of final list of | 15/04/2026
prospective resolution applicants

14. | Date of issue of information |20/04/2026
memorandum, evaluation matrix
and request for resolution plans to
prospective resolution applicants

15. | Last date for submission of | 20/05/2026
resolution plans

16. | Process email id to submit |ip.sonaliexim@gmail.com
Expression of Interest

17. | Details of the corporate debtor’s | The financials of the Corporate Debtor
registration status as MSME suggest that it falls under the category of
MSME as per the notification dated
21/03/2025. However, the exact details of
the registration are not yet available with
the RP.

MVKIPE LLP

(Represented by its Designated Partner Mr. Mangesh V. Kekre)

IBBI Reg. No: IBBI/IPE-0134/IPA-1/2022-23 /50028

Office No. 607A, Chetak Center, 12/2 RNT Marg,

Near Hotel Shreemaya, Indore (MP) 452001

Date: 06/03/2026 Resolution Professional - Sonali Exim Private Limited
Place: Indore AFA Valid till 31/12/2026



Business Standard axmeoasap | FRIDAY, 6 MARCH 2026

13

25 Government of Kerala

Published Tenders from
SC Directorate

Tender ID: 2026_DSCD_842333_1 * Director Scheduled

Castes Development * Tender for the supply of Tool and

Equipment Electronics Equi * Closing Date: 28-Mar-2026 *
PAC: Rs2960750

02-03-2026 t0  04-03-2026

Tender ID: 2026_DSCD_842412 1 * Director Scheduled
Castes Development * Tender for the supply of Tool and
Equipment, Furniture in P1 * Closing Date: 28-Mar-2026 *
PAC: Rs1090126

Visit  https://etenders.kerala.gov.in for more details.

Ro.No:02-04/Mar/2026/PRD/(N)12

OF INDIA RI0 Empire, Opp. R.T.0. Pal, Surat-395 009

STATE BANK Home Loan Centre 2 (63692), 2nd Floor, 213-219,
E-mail - shi.63692@shi.co.in

Notice u/s 13(2) of Sec

sation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002
Dear Sir(s), (1) Mr. Ajaykumar Dhirajlal Parmar (Borrower), (2) Mrs. Urvashi
Ajaybhai Parmar (Co-Borrower) Both at: Plot No. B/140 As Per Site (as Per Plan Plot
No 113), Green Paradise, Maroli-ubhrat Road, Parujan, Navsari. Availed Credit
Facilities from SBI, Riddhi Residency Branch (09165), Surat The Credit facilities are|
secured by mortgage ofthe following assets.

Description of Property
All the pieces and parcel of Property bearing Plot/bunglow No. B/140, (As Per
Sanctioned Plan Plot No. 113, As Per KJP Block No. 26/paikee 113, After Re-
survey/promulgation New Block No. 723), Admeasuring Area 400.42 Sq.mtrs.
Along with Construction Of Ground Floor And First Floor Admeasuring 88.68
Sq.mtrs., Green Paradise, Along with Undivided Proportionate Share
Admeasuring 144.612 Sq.mtrs. In Common Roads And Cop Of The Said Society
Of The Land Bearing New Block No. 26 (Block No. 26,28,252,254,255 & 266) Of
Mouje: Village-Parujan, Taluka-Jalanpore, District-Navsari. Boundaries of the
property: East: Adj. Plot No. 112 (as Per Site Plot No. B/141), West: Adj. Plot No.
114 (As Per Site Plot No. B/139), North: Adj.Plot No. 116 (As Per Site B/118),
South: Internal Road.

You created mortgage of the above property. As you failed to adhere to the terms of
the sanction (1) Housing Term Loan A/c No. 40800395954, (2) Home Top-up Loan Alc
No. 40800446071 & (3) Home Top-up Loan Alc No. 40800408885 the accounts is now
irregular and the debt has been classified as Non-performing asset on 13/02/2026, in
accordance with the directives/guidelines relating to asset classification issued by
the Reserve Bank of India consequent to the default committed by you in repayment
of principal debt and interest thereon. Therefore, the bank hereby calls upon you u/s
13(2) of the SARFAESI Act, 2002 by issuing this Demand Notice No. HLC
2/SURAT/66/1/1/40800395954 dated 16/02/2026 as the notice sent to above
mentioned address also. Your outstanding liabilities (in aggregate) due and owing
to the bank is sum of (1) Rs.47,54,769/- in Housing Term Loan A/c No. 40800395954,
(2) Rs.13,43,427/- in Home Top-up Loan A/c No. 40800446071 & (3) Rs.13,89,930/- in
Home Top-up Loan A/c No. 40800408885 Total Rs.74,88,126/- as on 16/02/2026, plus
un applied interest w.e.f 17/02/2026 and incidental expenses, costs etc. You are also
liable to pay future interest at the contractual rate on the aforesaid amount together
with incidental expenses, cost, charges, etc within 60 days from the date of this
notice falling which the undersigned may be constrained to initiate action under the
said act to enforce the aforesaid securities.

Date : 16/02/2026 Sd/- Authorized Officer & Chief Manager,
Place : Surat State Bank of India, Home Loan Centre 2, Surat.

The Mehsana Urban Co-op. Bank Ltd.
Multi State Scheduled Bank

ehsana-384002.
Phone No. : (02762) 257233, 257234
POSSESSION NOTICE
(For Immovable property only)
[Under Rule-8(1) of Security Interest (Enforcement) Rules, 2002]

Head Office :(Corporate Building, Highway,

Whereas

The undersigned being the Authorised Officer of The Mehsana Urban Co
Operative Bank Ltd. under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest (Second) Act, 2002 and in exercise of
powers conferred under Section 13(12) read with Rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued a Demand Notice dated 16.06.2025 calling upon
the Borrower Mr. Rajesh Harshadbhai Zinzuwadia to repay the amount
mentioned in the notice being Rs. 81,79,339.96 (Rs. Eighty One Lacs Seventy Nine
Thousands Three Hundred Thirty Nine and Ninety Six Paisa only) within 60 days
from the date of receipt of the said notice.

The Borrower having failed to repay the amount, notice is hereby given to the
Borrower and the public in general that the undersigned has taken possession of
the property described herein below in exercise of powers conferred on him/her
under sub section (4) of Section 13 of the said Act read with Rule 8 of the Security
Interest (Enforcement) Rules 2002 on this 04 Day of March of the year 2026

The Borrower/Guarantor/Mortgagors in particular and the public in general is
hereby cautioned not to deal with the property and any dealings with the property
will be subject to the charge of The Mehsana Urban Co-Operative Bank Ltd. for an
amount of Rs. 81,79,339.96 (Rs. Eighty One Lacs Seventy Nine Thousands Three
Hundred Thirty Nine and Ninety Six Paisa only) and interest thereon at the
contractual rate plus cost, charges and expenses till date of payment.

The borrower's attention is invited to sub-section (8) of Section 13 in respect of
time available to redeem the secured assets.
Description of the Immovable Property
IMMOVABLE PROPERTY OF PLOT NO. 13,14,19,20 HAVING ITS COMBINE PLOT
AREA ADMEASURING 3797.28 SQ. YARDS EQUIVALENT TO 3175.00 SQ. MTRS.
(ADMEASURING 5117 SQ.YDS. SUPER BUILT UP AREA) SITUATED ON N.A. LAND
BEARING BLOCK/SURVEY N0.1068 (OLD SURVEY NO.33) ADMEASURING 59620
SQ. MTRS. SITUATE, LYING AND BEING AT MOUJE BAJANA, TALUKA DASADA AND
DISTRICT SURENDRANAGAR AND REGISTRATION SUB DISTRICT DASADA.,
LOCATED MEHSARYAN AT-PLOTO 13-14-19-20, AT BAJANA, DASADA,
SURENDRANAGAR. Bounded as under:- On the East by: ROAD, On the West by:
ROAD, Onthe North by: PLOTNO.21 & 12., On the South by: PLOTNO.18 & 15
Property owned by: - Mr. Rajesh Harshadbhai Zinzuwadia
(Mr. Kamleshkumar Ishwarbhai Patel)
Authorised Officer
(The Mehsana Urban Co Operative Bank Ltd)

Date: 04.03.2026
Place: Bajana Ta- Dasada

Aoczda As s Erf‘sau

Wéassmﬁ

Central Bank of India

Ankleshwer Gidc Branch : Masalawala Shopping Centre, Station Road, GIDC
Road, Old National Highway No. 8, Ankleshwar GIDC, Ankleshwar- 393002.
POSSESSION NOTICE
THE SECURITY INTEREST ENFORCEMENT RULES,2002, RULE 8 (1)
Whereas ( For immovable property)

The undersigned being the authorized officer of the Central Bank of India,
Ankleshwar GIDC Branch under the Securitization and Reconstruction of Financial Assets
and Enforcement of Security Interest Act 2002 (54 of 2002)and in exercise of powers
conferred under Section 13(12), 13(2) read with rule 3 of the Security Interest (Enforcement)
Rules, 2002 issued a demand notice dated 31.01.2025 calling upon the Borrowers Mr.
Kameshwarbhai Ramkelavan Jha (Borrower) to repay the amount mentioned in the
notice being Rs. 12,96,317/- (In words: Twelve Lakh Ninety-SixThousand Three
Hundred Seventeen Only) with interest as mentioned in notice, within 60 days from the
date of receipt of the said Notice.

The borrower having failed to repay the amount, notice is hereby given to the
borrower/guarantor and the public in general that the undersigned has taken Physical
Possession of the property described herein below in exercise of powers conferred on
him/her under Sub-Section (4) of Section 13of Act read with rule 8 of the security interest
Enforcement Rules 2002 on this 1st day March of the year 2026.

The borrower/guarantor in particular and the public in general is hereby cautioned not
to deal with the property and any dealings with the property will be subject to the charge of
the Central Bank of India, Ankleshwar GIDC Branch for an amount of Rs. 12,96,317/ (In
words: Twelve Lakh Ninety-Six Thousand Three Hundred Seventeen Only) as on
31.01.2025and interest thereon. plus, other Charges.

“The Borrower's attention is invited to provision of sub-section (8) of section 13 of the
Act, inrespect of time available, to redeem the secured assets.”

DESCRIPTION OF THE IMMOVABLE PROPERTY

All that piece and parcels of the immovable property Plot No. 262 admeasuring of
66.88 sq. meter situated in Sai Darshan Residency, erected over R.S. No. 204/205-B
situated at Village Kapodra, Taluka Ankleswar, Dist- Bharuch-393001. Owner of
property: Mr. Kameshwarbhai Ramkelavan Jha

Bounded by : *East : Society Road * West : Adj. R.S. No. 204/P
*North : Plot No. 261 * South : Plot No. 263 Sd/-
Date :01.03.2026 Authorised Officer,

Place : Ankleshwar Central Bank of India

PUBLIC NOTICE

This is to inform the public at large that — (a) Harshil Rajeshkumar
Akhani is the absolute owner of Ground Floor Shop No.30 in Agrawall
Mall; (b) Natvarlal Jagjivandas Akhani is the absolute owner of Ground
Floor Shop No.32 in Agrawall Mall; (c) Ratilal Jagjivandas Akhani is the
absolute owner of Ground Floor Shop No.35 in Agrawall Mall; (d) Swati
Hasmukhlal Akhani Thakkar is the absolute owner of First Floor Shop
No.31 in Agrawall Mall. The said Agrawall Mall is developed on the land
bearing Final Plot No.10 of T.P. Scheme No.29 at Village-Sola, Taluka-
Ghatlodia, District-Ahmedabad. That — (1) Original Sale deed dated
17.05.2017 executed by Shree Jay Ambe Association (Sola) in f/o
Harshil Rajeshkumar Akhani, registered at Sr.No.7139 in r/o Ground
Floor Shop No.30; (2) Original Sale deed dated 17.05.2017 executed by
Shree Jay Ambe Association (Sola) in f/o. Natvarlal Jagjivandas Akhani,
registered at Sr.No.7140 in r/o Ground Floor Shop No.32, (3) Original
Sale deed dated 17.05.2017 executed by Shree Jay Ambe Association
(Sola) in f/o. Ratilal Jagjivandas Akhani, registered at Sr.No.7143 in r/o
Ground Floor Shop No.35,(4) Original Sale deed dated 17.05.2017
executed by Shree Jay Ambe Association (Sola) in f/o Swati Hasmukhlal
Akhani Thakkar, registered with SRO Ahmedabad-8 (Sola) at
Sr.No.7144 in r/o First Floor Shop No.31, are misplaced and not
traceable in spite of due & diligent efforts. As reported, the above
referred title deeds are not kept with any Banks/ Fls as security and that
the said shops are free from encumbrances and now intended to be
mortgaged to my client Small Industries Development Bank of India
(SIDBI), for which my client has sought Title Clearance Certificate.

Notice is hereby given to public that all persons claiming any interest
in the above referred shops or any part thereof by way of sale, gift, lease,
inheritance, exchange, mortgage, charge, lien, trust, possession,
easement, attachment or otherwise howsoever are hereby required to
make the same known in writing along with notarized true copy of such
claims and/or any person holding / possessing the above said sale
deeds are requested to deposit the same, within fifteen (14) days from
the publication of this notice, at the address given hereunder, failing
which the right, claims, charges of such person(s) will deemed to have
been waived and the Title Clearance Certificate shall be issued, followed
by mortgaged in favour of SIDBI, and no claim whatsoever shall
thereafter be entertained, which may please be noted. Place:
Ahmedabad, Date: 04.03.2026

Sd/- K. T. Khatri, Advocate

F-906, Titanium City Center, Near Sachin Towers,

Anandnagar Road, Ahmedabad-15. Mobile N0.9274279376

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S SONALI EXIM PRIVATE LIMITED
OPERATING IN BUSINESS OF TRADING, SUPPLY AND IMPORT-EXPORT OF FABRICS AND DRESS

MATERIAL AT SHOP NO. 2479 TO 2484, 2ND FLOOR, C WING, KOHINOOR TEXTILE MARKET,
RING ROAD, SALABATPURA, TEXTILE MARKET, SURAT, GUJARAT, 395002
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. | Name of the corporate debtor Sonali Exim Private Limited
along with PAN/ CIN/ LLP No. PAN: AAPCS0625R
CIN: U17120GJ2010PTC063190

2. | Address of the registered office Registered office: Shop No. 2479 to 2484,
2nd Floor, C Wing, Kohinoor Textile Market,
Ring Road, Salabatpura, Surat Textile Market,

Surat, Gujarat - 395002

URL of website Not available

Hlw

Details of place where majority
of fixed assets are located

Factory Address available with lenders:

Plot No. 572, Pandesara, GIDC, Near Manish

Dyeing Mills, Surat, 394221

*Note: No information related to assets of

CD at the above mentioned address is
with RP.

The CD was involved in textile business including
import and export of fabrics and dress material,
with a substantial, medium-scale operation in the
Surat textile hub.

No information regarding installed capacity is
available with undersigned RP.

5. | Installed capacity of main
products/ services

As per last available audited financial statements
for FY 2022-23, total revenue from operations
were INR 6,121.84 Lacs.

6. | Quantity and value of main
products/ services sold in
last financial year

7. | Number of employees/ workmen Nil

The financial statements and other details of the
CD can be obtained by sending an email at
ip.sonaliexim@gmail.com

List of creditors is available on the website of
IBBI: https://ibbi.gov.in/claims/claim-process/
U17120GJ2010PTC063190

8. | Further details including last
available financial statements
(with schedules) of two years, lists
of creditors are available at:

9. | Eligibility for resolution applicants
under section 25(2)(h) of the
Code is available at:

Eligibility criteria is mentioned in detailed
Expression of Interest document which can be
obtained by sending an email at
ip.sonaliexim@gmail.com

10. | Last date for receipt of 21/03/2026
expression of interest
11. | Date of issue of the provisional list | 31/03/2026
of prospective resolution applicants
12. | Last date for submission of 05/04/2026
objections to provisional list
13. | Date of issue of the final list of 15/04/2026
prospective resolution applicants
14. | Date of issue of information 20/04/2026
memorandum, evaluation matrix,
and request for resolution plans for
prospective resolution applicants
15. | Last date for submission of 20/05/2026
resolution plans
16. | Process email id to submit ip.sonaliexim@gmail.com
Expression of Interest
17. | Details of the corporate debtor’s The financials of the Corporate Debtor suggest
registration status as MSME that it falls under the category of MSME as
per the notification dated 21/03/2025. However,
the exact details of the registration are not yet
available with the RP.
Sd/-
MVK IPE LLP
(Represented by its Designated Partner Mr. Mangesh V. Kekre)
IBBI Reg. No: IBBI/IPE-0134/1PA-1/2022-23/50028
Office No. 607A, Chetak Center, 12/2 RNT Marg,
Near Hotel Shreemaya, Indore (MP) 452001
Resolution Professional - Sonali Exim Private Limited
AFA Valid till 31/12/2026
Date:06/03/2026

Place: Indore

Bandh
QE

issued to you all and public at large through publication.

Regional Office: Netaji Marg, Nr. Mithakhali Six Roads,
Ellisbridge, Ahmedabad-6. Phone: +91-79-26421671-75

Demand Notice to Borrowers

The under mentioned account turned into N.P.A and demand notice is issued by Bandhan Bank Ltd. to the following borrower(s), under sec.13(2) of the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act (The Act), 2002 which was returned unserved. Hence, this notice is

Name of borrower(s),
Guarantors and
Loan Account No.

Description of mortgaged property (Secured Asset)

Date of Demand 0/S Amount Date of
Notice/Date as on Date Pasting Notice
of NPA of Demand of Notice

Karankumar Mistry
Mr. Mahesh M Mistry
Mrs. Vilasben M

All that piece and parcel of Survey No.420/Paiki 1,Plot No.52, D-301,
3rd Floor, Vraj Villa, Area 41 Sq Mtr, Opp Ambe School, Moje- Bapod; Nr
LNT Knowledge City, Waghodiya Road; Dist- Vadodara, Gujarat. And

Mistry Same Bounded As Under:
20003160001928, |North: Flat No.D/301, East: Flat No.E/301, West: Flat No.D/301, South:
20003160002187 |Margain Space

Rs.12,90,735.78
(As on November
07, 2024)

November 16, 2024/
March 31, 2021

February 19, 2026

Place: Vadodara
Date: March 06, 2026

Demand made against you through this notice to repay to the Bank dues mentioned against your name with interest, costs and charges within 60 days from the date
hereof, failing which the Bank will further proceed to take steps u/s.13(4) of the SARFAESI Act. The borrowers'/mortgagors' attention is invited to the provisions of
sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.

Authorised Officer
Bandhan Bank Limited

Aadhar Housing Finance Ltd.

Corporate Office: Unit No.802, Natraj Rustomjee, Western Express Highway and M.V. Road, Andheri (East), Mumbai-400069
Rajkot Branch: Office No. 204 to 208, 2nd Floor, The Imperia, off. Shubhas road, CWS No 14, CS No 3085, Opp: Shashtri maidan, Panchnath Plot, Rajkot, Gujarat-360001.

0 Aadhar

Housing Finance Lt

E- AUCTION - SALE NOTICE

E-Auction Sale Notice for Sale ofimmovable Properties under the Securitization and Reconstruction of Financial Asset and Enforcement of Security Interest Act,
2002 read with proviso to Rule 8 (6) of Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the below described immovable property mortgaged,
possession of which has been taken by the Authorised Officer of Aadhar Housing Finance Limited will be sold on “As is where is”, “As is what is”, and “
Whatever there is” with no known encumbrances Particulars of which are given below:

] Borrower(s) / Co-Borrower(s)/ Demand Notice . Reserve EMD Nature of
No. G(iu)arantor(s) o Date & Amount LR LR T R DRL Price (RP) | (10% of RP) | possession
1 | (Loan Code No. 04000000268/ All that piece and parcel of the property bearing, 138 2 P

Rajkot Branch) 14-04-2025 | Block No. B 27 Plot No 5 To 16 P Labh nagar 1 Nruma| g Rs

Mayurbhai Parshotambhai Gohel & Township mahendrangr Dha rampur timbadi Road , Rajkot , 6.00 I].I]I]/- 60 ﬂliﬂ/- Physical

(Borrower) %5,97,451/- | Gujarat, 363642 e ’

Hetalben Mayurbhai Gohel (Co-Borrower) Boundaries : East - 20-00 Ft Road, West - Block No.15 & 15 Ft

Rajnikant Kantilal Bhadaja (Guarantor) Road, North - Block No.28, South - Block No.26

tender and shall accordingly be rejected. No interest shall be paid on the EMD.

Basis’ and ‘Whatever Is There Is Basis’.
4. The Demand Draft Should be made in favor of ‘Aadhar Housing Finance Limited’ Only.

terms before taking partin the e-auction sale proceedings.

properties/ secured assets.

9. The Bid incremental amount for auction is Rs.10,000/-.

Place : Gujarat, Date : 06-03-2026

1. Last Date of Submission of DD of Earnest Money Deposit along with KYC, Tender Form and accepted Terms and conditions (Tender Documents) is 09-04-2026 within 5:00 PM
at the Branch Office address mentioned herein above or uploaded on https://bankeauctions.com. Tenders documents received beyond last date will be considered as invalid

2. Date of Opening of the Bid/Offer (Auction Date) for Property is 10-04-2026 on https://bankeauctions.com at 03:00 PM to 04:00 PM.
3. AHFLis notresponsible for any liabilities whatsoever pending upon the property as mentioned above. The Property shall be auctioned on ‘As is Where Is Basis’, ‘As is What Is

5. Auction/bidding shall be only through “Online Electronic Bidding” through the website https://bankeauctions.com. Bidders are advised to go through the website for detailed

6. Theintending bidders should register their names at portal M/s G 1 INDIA PVT LTD through the link hitps: //bankeauctions.com/registration/signup, and get their User ID and
password free of cost. Prospective bidder may avail online training on E- auction from the service provider M/s C 1 INDIA PVT LTD through the website hitps://hankeauctions.com

7. For further details contact Authorised Officer of Aadhar Housing Finance Limited, Vishvarajsinh Prakashsinh Chudasama (Contact No. 9879530096) OR the service
provider M/s C1 INDIA PVT LTD, Mr. Prabhakaran, Mobile No:+91-74182-81709, E-mail:tn@c1india.com & support@bankeauctions.com, Phone No. +917291981124
/25 /26. As on date, there is no order restraining and/or court injunction AHFL/the authorized Officer of AHFL from selling, alienating and/or disposing of the above immovable

8. Fordetailed terms and conditions of the sale, please refer to the link provided in Aadhar Housing Finance Limited (AHFL), secured creditor’s website i.e. www.aadharhousing.com.
10. This newspaper publication and the data contained herein is intended for general public dissemination. Any reproduction, distribution, transmission, or republication of this

content, in whole orin part, in any form or by any means, whether print, digital, electronic publication in any form, e-mail or web publications, or otherwise through any mode
is strictly prohibited. Any unauthorized use of the above content through any mode may resultin appropriate legal action by AHFL.

Sd/- Authorised Officer
Aadhar Housing Finance Limited

GOVERNMENT OF TAMIL NADU
FINANCE DEPARTMENT
CHENNAI -9

Auction 3 Year Tamil Nadu Government Stock (Securities),
Auction 5 Year Tamil Nadu Government Stock (Securities),
Re-issue of 7.23% Tamil Nadu Government Stock (Securities) 2033,
Auction 10 Year Tamil Nadu Government Stock (Securities) &
Re-issue of 7.63% Tamil Nadu Government Stock (Securities) 2056,

1.Government of Tamil Nadu has offered to sell by auction of the dated
securities for Fresh issue of 3 year for Rs.2000 crore, Fresh issue of 5 year
for Rs.1000 crore, Rs. 1000 crore by Re-issue of 7.23% TNSGS 2033,
Fresh issue of 10 year for Rs.2000 crore and Rs. 2000 crore by Re-issue
of 7.63% TNSGS 2056, in the form of Stock to the Public by auction for an
aggregate amount of Rs.8,000 crores. Securities will be issued for a minimum
nominal amount of Rs.10,000/- and multiples of Rs.10,000/- thereafter.
Auction which will be yield based under multiple price/yield format will be

L

]1.?_9 [« Punjab State Power Corporation Limited

(Regd. Office : PSEB Head Office, The Mall, Patiala-147001)
Corporate Identity Number (CIN): U40109PB2010SGC033813
Website: www.pspcl.in, Contact No. 96461-01116

Tender Enquiry No. 13/GCD/LDH/TS/PSPCL/2026 Dated: 06-03-26

ASE/ Grid Construction, opp. PAU Gate No.1, PSPCL, Ludhiana invites Short
Term e-Tender for Outsourcing of 10 no. New 66 KV Bay related works on
partial turnkey mode under Grid Construction Division, Ludhiana under Grid
Construction Circle, Ludhiana.

For detailed NIT & Tender Specification please
http://eproc.punjab.gov.in from 06.03.2026 (01:00 P.M. onwards).
Note:- Corrigendum & amendments, if any, will be published online at
http://eproc.punjab.gov.in
C-332/26

refer to

1079/12/2025-26/9082

INDUSIND BANK LIMITED

FRR Dept, 11th Floor, Tower 1, One Indiabulls Centre, 841,
Senapati Bapat Marg, Elphinstone Road, Mumbai 400013

IncushlBank (3

Appendix —

IV Possession Notice (see rule 8 (1)

(for Immovable/movable property)
Whereas, the undersigned being the authorized officer of the Indusind Bank Ltd under
the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act,2002 and in exercise of powers conferred under section 13 (12) read with rule
3 of the security Interest (Enforcement) Rules 2002 issued Demand Notice dated
28-Jul-2025 calling upon the borrower Sagar Glass & Plywood Centre and the g
uarantors / mortgagor Mr. Dilipkumar Kantilal Patel and Mrs. Dipikaben Dilipkumar
Patel to repay the amount mentioned in the said notice being Rs. 1,58,04,774.10
(Rupees One Crore Fifty Eight Lakhs Four Thousand Seven Hundred Seventy Four
and Paise Ten Only) as on 30-June-2025 together with further interest from
01-Jul-2025 plus penal interest (Simple Basis) plus costs, charges and expenses etc.
within 60 days from the date of receipt of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the borrower
and the public in general that the undersigned has taken possession of the property
described herein below in exercise of powers conferred on him/her under sub-section (4)
of section 13 of Act read with rule 8 of the Security Interest (Enforcement) Rules, 2002 on
this the 1st day of March of the year 2026.
The borrower in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of the
Indusind Bank Ltd for an amount of Rs. 1,58,04,774.10 (Rupees One Crore Fifty Eight
Lakhs Four Thousand Seven Hundred Seventy Four and Paise Ten Only) as on
30-June-2025 together with further interest from 01-Jul-2025 plus penal interest (Simple
Basis) plus costs, charges and expenses etc. thereon (less amounts paid since issue of
demand notice, if any).
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act,
in respect of time available, to redeem the secured assets.

DESCRIPTION OF PROPERTY

Immovable property comprising of Commercial Shop Nos 79/A, 80/A and 88/A of
Basement floor of Vimal Super Market (Apna Bazar) which is situated in Eastern Part of
Survey No 1990/44p and Western Part of Survey No 1990/45p City Survey No
694/1/00/79/79, 694/1/00/80/80, and 694/1/00/88/88, Sheet No 175/176 of Mehsana sim,
Tal and Dist Mehsana admeasuring 19.21, 19.21 and 132.66 Sq. Mtrs.
Place: Mehsana Sd/- Authorized Officer
Dated: 01.03.2026 For Indusind Bank Limited

conducted by Reserve Bank of India at Mumbai Office (Fort) on March,10
2026.

2. The Government Stock up to 10% of the notified amount of the sale will be
allotted to eligible individuals and institutions subject to a maximum limit of 1%
of its notified amount for a single bid as per the Revised Scheme for Non-
competitive Bidding facility in the Auctions of State Government Securities of
the General Notification. Under the scheme, an investor can submit a single
bid only through a bank or a Primary Dealer.

3. Interested persons may submit bids in electronic format on the Reserve
Bank of India Core Banking Solution (E-Kuber) System as stated below on
March,102026.

a) The competitive bids shall be submitted electronically on the Reserve
Bank of India Core Banking Solution (E-Kuber) System between
10.30A.M.and 11.30A.M.

b) The non-competitive bids shall be submitted electronically on the
Reserve Bank of India Core Banking Solution (E-Kuber) System
between 10.30 A.M. and 11.00 A.M.

4. The pricelyield percent per annum expected by the bidder should be
expressed up to two decimal points. An investor can submit more than one
competitive bid at different rates in electronic format on the Reserve Bank of
India Core Banking Solution (E-Kuber) System. However, the aggregate
amount of bids submitted by a person should not exceed the notified amount.
5.The result of auction will be displayed by Reserve Bank of India on its
website on March,10 2026.Successful bidders should deposit the price
amount of Stock covered by their bids by means of a Bankers' Cheque or
Demand Draft payable at Reserve Bank of India, Mumbai (Fort) or Chennai on
March,11 2026.before the close of banking hours.
6.The Government Stocks will bear interest at (the rate determined by Reserve
Bank of India) /(the rates mentioned) and interest will be paid half yearly on
September 11 and March 11 for Fresh issues of 3 year, 5 year, 10 year, and
September 04 and March 04 for Re-issue of 7.23% TNSGS 2033 and Re-issue
of 7.63% TNSGS 2056 The Stock will be governed by the provisions of the
Government Securities Act, 2006 and Government Securities Regulations, 2007.
7. The stocks will qualify for ready forward facility.
8. For other details please see the notifications of Government of Tamil Nadu
Specific Notifications. 926(L)W&M-11/2026, 927(L)W&M-11/2026,
928(L)W&M-11/2026, 929(L)W&M-11/2026 and 930(L)W&M-11/2026 dated
March 05, 2026.
T.UDHAYACHANDRAN,
Additional Chief Secretary to Government of
Tamil Nadu,
Finance Department.
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OSSESSION NOT

DESCRIPTION OF IMMOVABLE PROPERTY

glorrer

Union Bank

of India

()

Vastrapur Branch : Shop No.2, Shivalik 10, Ambawadi, Nehrunagar,
Ahmedabad-380015. ¢ Email : ubin0539333@unionbankofindia.bank

B

Appendix-IV, [Rule - 8(1)] (For Immovable Property)
Whereas, the undersigned being the Authorized Officer of the Union Bank of India under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest
(Act) 2002 (54 of 2002) and in exercise of powers conferred under section 13(12) read with
rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice dated
24/02/2025 calling upon the Borrower Mrs. Daxaben Sureshkumar Prajapati, Mr.
Sureshkumar Okaji Prajapati to repay the amount mentioned in the notice being Rs.
10,94,941.28/- (Rupees Ten Lacs Ninety Four Thousand Nine Hundred Forty One &
Twenty Eight Paisa Only) as on 31.01.2025 further interest thereon plus other charges
within 60 days from the date of receipt of the said notice.

The borrowers having failed to repay the amount, Notice is hereby given to the
borrowersand public in general that the undersigned has taken Symbolic Possession of the
property described herein below in exercise of powers conferred on him/her under section
(4) of section 13 of Act read with rule 8 & 9 of the said rules on this 02nd day of March of the
year 2026.

The borrowers in particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of the
Union Bank of India, Vastrapur Branch for an amount of Rs. 10,94,941.28/- (Rupees Ten
Lacs Ninety Four Thousand Nine Hundred Forty One & Twenty Eight Paisa Only) as on
31.01.2025 furtherinterest thereon Plus other Charges.

The borrower's attention is invited to provisions of sub-section (8) of section 13 of the
Act, inrespect of time available, to redeem the secured assets

All That Part and Parcel of Immovable Property Being Flat No. 301 on third Floor of G
Block, admeasuring 43.75 sq. mtrs of super built up area and undivided share of land in
“Navjivan Flats” situate and lye on the land bearing survey No. 1071/2 (Old Survey No.
1071, 1075, 1076, 1079 hissa No. 2) of T. P Scheme No. 86 and Final Plot No. 33/2,
Moje Vatva, Taluka-Dascroi in registration District Ahmedabad & Sub District
Ahmedabad-11 (Aslali) in the name of Mrs. Daxaben Sureshkumar Prajapati.

Bounded by : *North : Stair's Block G * South : G-302, Block G
*East : Block H * West : Passage Block G, 3rd Floor,
Sd/-
Date : 02.03.2026 Authorised Officer,

Union Bank of India

Place : Ahmedabad

sf |

—— Sundaram Finance Group ——

SUNDARAM MUTUAL | Notice - cum - Addendum to the Scheme Information Document / Key Information Memorandum
/ Statement of Additional Information to the schemes of Sundaram Mutual Fund (‘Fund’)

additional commission effective March 01, 2026.
The framework pertaining to the additional incentives payable

relevant.

# Additional commission to Distributors:

fund industry level:
1. New individual investors (new PAN) from B-30 cities;

Incentive Structure

Additional Incentives to Distributors for onboarding New Individual Investors from B-30 cities and Women Investors

Notice is hereby given that pursuant to SEBI circular no. HO/(83)2025-IMD-POD-1/1/152/2025 dated November 27, 2025, and
SEBI circular no. HO/(83)2025-IMD-POD-1/1/2027/2026 dated January 07, 2026, on additional incentives to distributors for
onboarding new individual investors from B-30 cities and women investors, Mutual Fund Distributors shall be eligible for

Information Document (SID), Key Information Memorandum (KIM), and Statement of Additional Information (SAI), wherever

Accordingly, in the SID of the respective scheme(s), under the section “C. Annual Recurring Expenses — Cost towards Investor
Education and Incentive?”, the following disclosure shall be inserted below the expense table.

A part of the amount earmarked under the head of investor education and incentive expenses may be allocated towards payment
of additional commission to distributors, in accordance with the structure outlined below.

New investments/inflows eligible for additional commission shall be from the following categories of investors at the mutual

2. New women individual investors (new PAN) from both T-30 and B-30 cities.

to distributors shall be incorporated in the applicable Scheme

Investment Mode Commission Structure

Lump Sum Investment

1% of the amount of the first application subject to a maximum of ¥ 2,000, provided the
investor remains invested for a minimum period of one year

Systematic Investment Plan (SIP)

1% of the total investment made during the first year, subject to a maximum of ¥ 2,000.

Payment of Additional Commission:

1. Exchange Traded Funds (ETFs)

a. Overnight Fund;

b. Liquid Fund;

c. Ultra Short Duration Fund; and
d. Low Duration Fund.

Additional Information will remain unchanged.

Place: Chennai
Date: February 28, 2026.

1. The additional distributor commission all be paid from the 2 basis points on daily net assets, mandated to be set apart annually
by AMCs for investor education, awareness and financial inclusion initiatives, subject to adequate claw back.

2. Such commission shall be in addition to existing trail commission paid to the distributor from the scheme.

3. The additional commission shall be paid after completion of 1 year from the date of allotment of units. In case of SIP, the
instalment amount realized during the year, will be considered for incentive amount at the end of the year.

4. Investment in the name of minor child will be excluded from the applicability of incentive payment.

5. Dual incentives for the same investor/ investment shall not be permitted.

The above framework will be available in all existing schemes of the Fund, except the following:

2. Fund of Funds (domestic) with more than 80% of Assets Under Management (AUM) invested in domestic funds;
3. Schemes having duration requirement of less than one year:

All other terms and conditions of the Scheme Information Document(s) / Key Information Memorandum(s) / Statement of

This addendum forms an integral part of the Scheme Information Document (SID) / Key Information Memorandum (KIM) /
Statement of Additional Information (SAI) of the schemes of Sundaram Mutual Fund as amended from time to time.

For Sundaram Asset Management Company Ltd
R Ajith Kumar
Company Secretary & Compliance Officer

For more information please contact: Corporate Office: 1st & 2nd£|oc;]r Sundaram Towers, 46, Whites Road, §
Royapettah, Chennai-14.

Slu“da’am A;f\e‘ Ma"agesmegt C"m&a“y L[tg J Contact No. (India) 1860 425 7237, (NRI) +91 40 2345 2215

(Investment Manager to Sundaram Mutual Fund) www.sundarammutual.com

CIN: U93090TN1996PLC034615 Regd. Office: No. 21, Patullos Road, Chennai 600 002.

Mutual Fund Investments are subject to market risks, read all scheme related documents carefully.
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